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O R D E R 

(Virtual Mode) 
 

26.02.2021  Learned counsel for the Appellant seeks permission to file 

Appropriate Application for taking Additional Document on record. He is 

permitted to do so. 

 The Appellant is directed to serve the advance copy on the Respondent 

Counsel.  

 Learned Counsel for the Respondent seeks and is allowed to ascertain 

whether the plea of acknowledgment under Section 19 of the Limitation Act, has 

been taken before the Adjudicating Authority or not. 

 In such circumstances, the matter is adjourned.   

 Let the matter be fixed ‘For Hearing’ on 05th March, 2021 on top of the 

list.  

                                             [Justice Jarat Kumar Jain] 
Member (Judicial) 

 
 

[Mr. KanthiNarahari] 

Member (Technical) 
SC/Bm. 

 


